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He has used an unparliamentary w rd 
H e was behaving like this in Rajya Sabha 
also. He used the words—

**H e is a responsible M inister and 
h e  is wrong. W e are not going to tolerate 
this *****

M R  S P E A K E R  Plaese do not record 
anything

{Intrtrruptions)%
M R . SP E A K E R  I shall g-> through 

the record.. I f  tl'ere ire  any unparlia
mentary words from  either «de, I 
am  Si m g to  expunge them There it  
no doubt about it . I am also not allowing 
anything except the original statement 
1 have cleared the original statement 
There is  nothing debatable in it  Except
ing that, I will nrn allcw  anything 
Everything else w»U go out o f  the record 
N o further disci ssicn is alltwed

(Interruptions)0/,)

MR SP E A K E R  . Please do not record 
anything.

(Int<nrupttotts)%

i m  (ftUKA) Coitmmtdkner SO
in Delhi (Seat.)

M R  SP E A K E R  : 1 am not allowing 
any further submissions to be made

In the guise o f  point o f  onler, everj- 
body wants to speak on both sides— I 
am not referring to one side onl*—  
more especially tne senior members
I am not allowing any point o f  order

T h e Home M m  rcr will now make 
a statement

SHRI V A S A N T  SA T H E  (AkolO 
Is there any supplementary list o f busi
ness ? I do not find anything about the 
Home M inister making a Matemtnt 
m  the list of bu mess

M R S P rA K E R  T he Home M inister 
wrote to m t this morning that he wants, 
to make a tatemcnt d b ou t'i) Intw cuc- 
t on ol Polic Commissioner sy^um 
inD clhiand (2) Publication ot a photostat 
copy o f a M ISA  warrant dated 26th Tune
1975 1 sued by the then Dtput} Com- 
m issionu o f Delhi I have allowed 
him  to make the statements.

13 16 hr*.

S T A T E M E N T /?*  IN T R O D U C T IO N
Ob P O L IC E  C O M M ISSIO N E R  

S Y S T E M  IN  D E L H I

T H E  M IN IST E R  O F H OM E 
A FFA IR S (SHRI CH A R A N  SIN G H ) 
Sir, The Police in Delhi have been 
governed by the provisions o f the Indian 
P o liceA cto f 1861, which provides for the 
general superintendence and control o f 
the District Magistrate over the working 
o f the police T h e question o f introduc
ing the Police Commissioner system 
in  D elhi has been under consideration 
o f Government fo- the last 20 years ever 
since the Estimates Committee made a 
recommendation to *hn effect Sub
sequently, the Delh* Police Commission 
also knowr as the Khosla Commission 
ir< its report submitted >n 1968 also re
commended the introduction o f  th s 
system in  Delhi

2 T he i dvantages and disadvantages 
of a change-over to the Police Com
missioner system had been considered 
m depth from time to time It is no 
doubt true that not only the quality o f the 
personnel butalsothe system under which 
they functioned, would be decisive m  
determining effic ency and performance 
T he earlier thinking, therefore, was that 
the balance o f advantage would be in  
favour o f a change-over D uring the 
Emergency, however, a dccttion w|» taken

**Expufl»ed as ordered by the Chair. 
%Not recorded.
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in  November, 1976 that the recom
mendation o f die Khosla Commission 
regarding a change-over should be 
rejected

3 Government have reconsidered the 
matter in the light of the complexities 
of the task of police and the new 
challenge* faced by them with progressive 
urbanisation of the Union territory of 
Delhi and rapid growth of population 
The Police Commissioner system has 
been obtaining m the former Pre idency 
towns of Bombay, Calcutta, and Madras 
right from the inception of the modem 
concept of policing and it has been operat
ing to advantage in other metropolitan 
areas of Hyderabad, Bangalore 
Ahmedabad, Nagpur and Poona, where 
it was introduced subsequently The 
duality inherent mthe present police—  
magistracy system inhibits the police 
in quickly responding to situations and 
affects the'r efficiency in their primary 
ta*-k of crime control and maintenance 
of law &  order It is also indicative of a 
lack of tru't in the police and hence 
curbs its initiative and efficiency After 
considering all aspects of the matter 
and in the interest of improvement 
of the efficiency of the police in this 
capital city, Government have decided to 
switch over to the Police Commissioner 
system Steps are being taken to see 
that the change-over to the new system 
is effected as early as possible

Sir, with your permission I may add 
that the Government has decided to 
advise the State Government of Uttar 
Pradesh also to introduce this system 
in their metropolitan city of Kanpur

5*

13 21 hr*.

ST A T E M E N T  RE  PU BL ICATIO N  O F 
A  PH O T O STA T COPY O F A M ISA  
W ARRAN T D A T E D  TH E 26TH JUNE, 
197; ISSUED B Y  TH E TH E N D E P U T Y  
CO M M ISSIO N E R  O F DELH I

TH E  M IN ISTER O F HOME AFFAIRS 
(SH RICH AR AN  SINGH) :Sir, the publi
can* n r f  a photostat a  py m the issue 
o f Indian Express o f  28th July, 19771 
o f a M IS A  warrant alleged to hrve 
been issued by the foimer Deputy Comm- 
us'ner f  De hi on the 26th June, 1975 was 
raised in the House day before yesterday 
and with y^ur permisnon I  wish to make > 
statement on the subject today

The publication c f  this document 
which did not contain the particular* c f  
the person to be detained naturally caused

us great concern. A  a* M rmhr , r
nutter in the House in the from of Callus

Motions and Sho?t Nctice O ration*

ascertain all the facts relevant to this mat
ter and send a detailed report. U n fo X -  
nately due vO pre Occupation o f  the senior 
Officers 1 f  the Delhi Admtm tratinn 
with the seri us food situs tn n in Delhi 
the enquiry into this maiter has w  t 
been completed. We have So far received 
only a preliminary rCp rt o-ntam-ng the 
explanation f  Shrt Sushil Kumar, the then 
Deputy Commissioner o f Delhi

He h is  explained that in a meeting 
convened by the then L t Govern r m the 
evening of 25th June, 1975, the L t G o
vernor gave specific c rders that senior 
l*aders f  the opposition as well as 
their foil wers should be detained under 
M IS A  immediately and that the Deputy 
Commissi ner should issue orders <n 
the basis f  lists to be furnished to him 
by the p >licc He has also stated that there 
was continuous pressure from the Lt Go
vernor as w ell as the then Prime M inistcr’i  
h^use that i-sue o f warrants < f  arrest 
stnuld be expedited. He ha? al*o stated 
thai each detention was approved by him 
personally Five c 'pies < f  warran s had 
t i  be prepared m each case. In seme 
cases, h wever, forms o f  warrant were 
signed by him and given to other persons

SHRI V A SA N T SATH E (Akola): 
The mit*er is sub judtet Sfv uld 
this not all go there ? This is producing 
more evidence. {Interruptions) You 
want all evidence to be produced 
here. But when we talk of Belchi, you say 
‘stop*. That is all The matter is sub 
judtat N^w you have Shah C  mmissit n. 
Why do you not produce all this evidence 
there "> A statement made by 'ome police 
Officer abf'ut what orders Were issued to 
him—  Is it  not a matter for enquiry ? 
Kindly tell me. Under the guise < f  a 
Statement here is an evidence being 
produced to prejudice the mind o f pub
lic and also bnng pressure on the )ttdge. 
This will all appear in the press tom n o n .
Is it not ? You cannot hf>ve double stan
dards When Belchi was being discussed, 
why did you not allow a discussion cn 
Belchi incident ? {Interruptions)

I want your ruling on thi*. I have raised 
a p^int r f  order. (Interruptions)

SHRI CHARAN SIN G H  : I don't 
see in what manner. It is clear my hon. 
friends there want to drown the sins o f 
their government by shoutings here.


